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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.54/2022.

Sri Raja Basfar @ Lalbagi
.........Accused/Petitioner.

  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the Accused/Petitioner: Mr P. Saikia.
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 08/03/2022.
Date of Order: 08/03/2022.

ORDER

1) Learned A.P.P. is present today.

2) Learned  counsel  on  behalf  of  the  accused

namely, Sri Raja Basfar @ Lalbagi has filed this

petition  under  Section  438  of  Cr.P.C.  for

granting him the pre-arrest bail in connection

with  North  Lakhimpur  P.S.  Case  No.88/2022

corresponding to G.R. Case No.201/2022 under

Sections 324 and 307 of I.P.C.

3) The  allegation  made  against  the  accused  is

that on 13/02/2022, in the evening time, when

the   injured/victim   was   returning   from   his
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uncle's  house  located  at  Ward  No.3,  the

accused  person  assaulted  him  without  any

reason with a sharp weapon. Accordingly, an

F.I.R. was lodged under Sections 324 and 307

of I.P.C.

4) Learned counsel on behalf of the accused has

submitted that he is nowhere connected with

the instant case and the injured/victim got the

injury  as  he  was  in  inebriated  state  due  to

heavy drinking. 

5) Learned  A.P.P.  has  objected  the  submission

stating that  there are sufficient  incriminating

material against the accused in the case diary.

Therefore,  the  pre-arrest  bail  may  not  be

granted to the accused.

6) Today the matter  was fixed for  C.D./hearing.

Accordingly, the case diary is duly received by

this Court.

7) Upon perusal of the case diary, it is revealed

that there are many eye witnesses who have

clearly  implicated the accused person in  the

alleged  offence.  Also  there  is  a  medical

prescription  of  the  injured/victim,  which

indicates  some  injury  on  the  body  of  the

injured/victim.

8) Considering the matter in entirety and also the

incriminating  evidence  available  in  the  case
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diary, this Court deems it appropriate that this

is  not  a  fit  case  to  grant  the  pre-arrest  bail

under  Section  438  of  Cr.P.C.  to  the  accused

and  accordingly,  the  petition  is  hereby

rejected.

9) Disposed of.

10) Case  diary/  Status  Report/  G.R.  Case

Record may be returned back.

11) Given  under  my  hand  and  seal  of  this

Court on this the 8th day of March, 2022.

  (Syed Burhanur Rahman)   
 Addl. Sessions Judge (F.T.C.),

  Lakhimpur, North Lakhimpur.
 

Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


